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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0.A.NO. I 124/2004

New Delhi, this the 6th dav of May. 2004

HON BLE SHRI JUSTICE V.S. AGGARWAL. CHAIRMAN
HON BLE SHRI S.A.SINGH. MEMBER

Vivek Kumar
14/122, Va s u ci d h a r a
Ghaziabad, U.P.. a^.,-

Add!leant

(BV Advoca te: Shr i J.s. Ma1i k )

Versus

Union Public Service Commion
through its Chairman
DholDur House
S fIa f'l i a h a n Ro si d
New Delhi,

KesDondents

Q R D E R (Oral)

Justice V.S. Aggarwal:-

The aoDlicant (Vivek Kumar) is a Graduate from

II r at Roorkee. Me was one of tfie candidates for the

Civil Services (Main) Examination - 2003., He cleared
the Preliminary Examination and took the Civil

Services (Main) Examination 2003. it aooears that
^ he IS not one of the aualified candidates who have

been called for the interview.

The grievance of the aoolicant is that he
has Derformed very well and therefore according to
him. he should have been called for the interview. He
seeks a direction to this effect and also to oroduce
the record relating to him including his ar,swer

sheets.

3. It is mere aoorehension that the marking
has not been done correctly or that the answer books

have been reolaced. There is orecious little on the



\

record to conclude that there is anv fraud or patent

mistake to DroniDt this Tribunal to interfere. In this

bdckdroD. we find that once an expert bodv has taken

UD the matter and declared the results, there is no

scooe for interference. OA must fail and is

d i s in1 s s e d i ii 1 i ni i n e,

fS . A, Singl^)
Member (A)

/dk (11/

(V. S,. Aggarwal )
C I)a i r man


